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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH,KOLKATA

Original Application No.115/2023/EZ

iy In the matter of:-

.. Applicant
Versus

Respondent

AFFIDAVIT FILED BY THE RESPONDENT NO. 5 i.e. District
Magistrate, Bhagalpur (Bihar) IN COMPLIANCE WITH THE
ORDER passed by THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH

I, 1S,hlhma Kumari Daughter of Ratnesh Kumar aged about 30 Years, by
\%’(4

/Ztﬂ‘l Hindu, by Occupation — Service, working for gain at Bhagalpur do
\.\\i * ﬁereby solemnly affirm and state as follows:-

i I have been authorised on the behalf of respondent No. 5. I am
competent and have been duly/authorized by respondent No. 5 to
make and affirm this affidavit on behalf of respondent No. 5. I am

fully acquainted with the facts and circumstances of the case.

2. [ affirm this affidavit in terms of the solemn order passed by the

Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata.

Page 1of4

© 21 Nov 2023




That it is humbly submitted that the compliance of dated
10.10.2023 the respondent had served the notice up on the
applicant and informing the next date of hearing.
A photo copy of the
notice/letter D.B. No. 2979
dated 12.10.2023 1is being
annexed herewithand marked

as Annexure-A.

That pursuant to the direction passed by this Hon’ble Court, an
inspection was carried out on 09t February, 2023 by the joint

committee in compliance of the order dated 04.01.2023 passed by

; X2\ Hon'ble NGT (PB) in O.A. No. 769/2022 Sankar Dayal Mishra v/s

/5% State of Bihar & Ors the committee has given some

recommendation.
A photo copy of inspection
. report dated 09.02.2023 is
Annexed here and marked as

Annexure-B.

That on the basic of the inspection report the Bihar State Pollution
Control Board has issued direction under section 31 A of the Air
(Prevention And Control of Pollution) Act, 1981 dated 23.02.2023
and the District Magistrate had also issue the letter dated
23.03.2023 to the NTPC for compliance of the said direction.

A photo copy of the letter
dated 23.02.2023 and letter
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dated 23.03.2023 are being
annexed herewith and marked

as Annexure- C & D.

6. That the NTPC Kahalgaon has submitted point wise time bound
action plan for compliance of direction given by State Pollution
Control Board.

7. That the compliance report filed by the NTPC the unit was
inspected on 22.07.2023 by the officials of the State Pollution
Control Board for verification of compliance status of direction
issued by the State Pollution Control Board and action plan
submitted by the unit.

T A photo copy of the inspection

ek N
AT N _
/ NN - report is annexed here and
/ A Xa\
& Lk/ “T 1 » marked as Annexure- E.

MIB/ That the answering respondent respectfully submits that

Jd, gl
"H..__‘_ ¥

answering respondent is ready and willing to abide by the order/s
and direction/s made by this Hon'ble Tribunal and has and shall
take all possible steps to comply the directions of the Hon’ble
Tribunal.

9. That the statements made in above paragraphs are true to my
knowledge and information derived from records.

L’«\‘*""\"/)
SDC
District Development Section,

Bhagalpur
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AFFIDAVIT

I, Shilima Kumar1 Aged about 30 years, (female), Daughter of Ratnesh Kumar,
resident of Village- Atimi, PS- Nawanagar, Dist- Buxar, do hereby solemnly

" affirm and state as follows:-

1. That I am presently posted as SDC, Bhagalpur and as such I am well

acquainted with the facts and circumstances of this case.

2. That I have gone through the contents of the show cause and fully understood
the same, the averments made herein are true of my knowledge and
information derived from the records of the case and part thereof are by way
of submission made before this Hon’ble Court which is true t(; my knowledge

and belief.

. That the annexures are true photocopies of their respective originals.
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Inspection report ofi M/s Kahalgaon Super Thermal Power Plant,
NTPC Limited, Kahalgaon, Dist-Bhagalpur.

A. Background:

i, The unit was Inspected on 09,02.2023 by the Joint Committee comprising
of Sri C. Madhukant, sub-Divisional Officer, Kahalgaon as representative of
District Magistrate, Bhagalpur; Sri S.N. Jha, Regional Officer, Bhagalpur,
BSPCB; Sri S.P. ROy, Regional Officer, Barauni, BSPCB and Sri S.N.
Jayaswal, Scientific Advisor, BSPCB, HQ, Patna in compliance with the
order of the Hon'ble NGT dated-04.01.2023 In 0.A. No. 769/2022 in the
matter of Shankar Dayal Mishra Vs State of Bihar for verification of facts &
relevant information to submit the report to the Hon'ble Tribunal.

Srl N.P. Shahar, GM (O&M); Sri Rajesh Gupta, GM (ADM); Sri Faizur
Rahman, AGM (EMG); Sri Maninath Prasad, DGM (P&S); Sri Manish Kumar,
Sr. Manager (AUD); Sri Manish Pandey, Sr. Manager (EMG); and other
officials of NTPC, Kahalgaon were present during the inspection.

2 The Hon'ble NGT has registered a complaint case (0.A. No. 769/2022)
pursuant to a letter petition dated-03.05.2021 received from Shankar
Dayal Mishra, resident of village @Tahsil-l{ahalgaon, Dist-
Bhagalpur, State of Bihar with allegation that due to discharge of lacs of
tones of fly ash per day from coal based NTPC TPP, huge air pollution is
being caused.

B The Ho'nble NGT in its order dated-04.01.2023 in the aforesaid

il > __-\-:;_-_\*:matter has stated that fly ash is stored in a huge ash dyke located just 300

/

) * meters distance from residential area of village Maheshamunda, Tahsil-

S~ Kahalgaon, Dist-Bhagalpur In State of Bihar. Sometimes, height of ash
heap reaches to 20 meters. As a result, thereof with little blow of alr cloud
of fly ash is created within 4-5 Kilometers surrounding ared covering
various villages like Majdaha, Chayatola, Katoria, Ekchari, Ogri etc. NTPC is
aleo transporting fly ash with help of several poklen and JCBs by uncovered
trucks and spread dust throughout the way damaging environment and
causing health hazards to the resident to nearby areas.

3. In view of the above, the Hon’ble NGT has constituted a Joint Committee
comprising State PCB and District Magistrate, Bhagalpur to visit the site
and collect relevant information and submit factual report and also action
taken, if any, report to the Hon'ble Tribunal within two months by e-mail at
judicial-ngt@gov.in. The District Magistrate, Bhagalpur will be the nodal
agency for co-ordination and compliance. '

O Zﬁ/
5 /
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4, Kahalgaon Super Thermal Power Plant, NTPC Limited, Bhagalpur Is a coal
2340 MW electricity generation

based Thermal Power Plant (TPP) of

capacity (Stage-I, 4x210=840 MW, Stage-I], 3x5%00=15£}%} MW). The plant
site Is 3-4 Km south-east of Kahalgaon and about 32 Km east of Bhagaipur
city and is approachable from the NH-80 and railway line. Total land area

covered by KhSTPP Is 3360 acres.

5.The coal requirement as fuel and ash generation in the unit are

hereunder:-
Electricity Coal Ash Remarks
Generation Requirement | Generation
(Tones/day) | (Tones/day)
On installed Capacity 45000 | 18000 > Coal requirement@
(2340 MW) 0.80 Kg/Kwh.
On average 36000 14400 > Ash content in coal:
operation (80% of 40%
installed capacity as
per demand)

In wet ash management system, unit has a total of 5 nos. of lagoons/
ash dykes namely IIA, IIB, IIIAB, IIIC, IIID and an Over Flow Lagoon
(OFL) with Ash Water Re-circulation System (AWRS) for ensuring reuse of
water in ash slurry preparation as well as for dust suppression in the dry
area of ash dyke. The total land area covered under ash dykes is

approximately 1400 acres.

In dry ash management system, the unit has Installed silos for
collection of dry fly ash as hereunder:-

6.The unit is having wet ash management system and dry fly ash
management system.

Stage Units Capacity Total
capacity
Stage-1 1&2 350 m”® each 700 m’
Stage-1I 5,687 1000 m” each 3000 m?
Present installed & operational capacity of silos| 3700 m®
State-I 3&4 | 750 m* each *1500 m’
5 (Under Construction)
Additional | 1000 m” 1000 m°
{Under Construction}

Presently, the unit is having operational silos of total 3700 m® capacity
for dry ash collection from units 1 & 2 of Stage-I and from units 5, 6 & 7 of
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F94100
’4‘1"___ Stage-II. The silos for units 3 & 4 of Stage-1 are under construction and
likely to put into operation very shortly as reported. In addition to the

above, unit has plan for augmentation/expanslon of dry ash collection
system by installing one additional silo of 1000 m?> capacity. ) l

7.The unit has Electro Statlc Precipitator (ESP) attached with all bollers for
control of particulate matter emission as air pollution c¢ontrol devices
(APCDs).

8 The unit is using Ganga water for industrial & domestic purposes. The unit
has liquid waste treatment plant/oil water separator, settling tank at coal
handling plants and ETP for maintaining ZLD with provision of sluice gate
at Ekchari Nala. Cooling water is kept in closed circuit through open
approach channel with cooling towers. The unit has STP of 3050 m’
capacity for treatment of domestic waste water.

9, Bihar State Pollution Control Board has granted Consent-to-Operate (CTOs)
vide ref. no. B-3798, dated-12.07.2019 (Discharge consent) and B-3799,
dated-12.07.2019 (Emission consent) for operation of KhSTPP (2340 MW)
electricity generation for the period from 01.04.2019 to 31.03.2024 with
the conditions mentioned therein. '

B, Observations:

~._3) KhSTPP was operational during the inspection.

Q\B\\) The unit Is having wet ash management system and dry fly ash
. management system.
& /_\_:}*-‘e) In wet ash management system, unit has a total of 5 nos. of lagoons |
W W namely IIA, IIB, IIIAB, IIIC, IIID and an Over Flow Lagoon (OFL) with ‘
Ash Water Re-circulation System (AWRS) for ensuring reuse of water in
ash slurry preparation as well as for dust suppression in the dry area of
ash dyke. ‘
d) In dry ash management system, presently, the anit s having
operational silos of total 3700 m3 capacity for dry ash collection from
units 1 & 2 of Stage-1 and from units 5, 6 & 7 of Stage-II. The silos for
units 3 & 4 of Stage-I are under construction and likely to put into
operation very shortly as réeported. In addition to the above, unit has
plan for arg‘umentation/eﬁ‘(p-ansioh of dry ash collection system by
installing one silo of 1000 m? capacity.
e) At present, ash clurry was being discharged/disposed into ash dyke no.
1IA, TIB & IIIC during the inspection.
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f) Ash from the ash dykes no. IIIAB and IIID was under lifting/excavatio
with the help of several Poclain & JCBs and for its transportation b
trucks with cover for its utilization in road construction by NHAI. Th
lifting and transportation of ash from IIID has been started few day
back.

g) The height of the ash dykes (IIA, 1IB, IIIC, IIIAB) is approximately 2
meter from the nearby ground level. The height of the ash dyke (IIID
is approximately 10 meter from the nearby ground level,

h) The Majdaha village is located at the distance of approximately 15i
meter in east direction from ash dyke no. IIID. The Maheshamunda an
Ogri villages are located at the distance of more than 1 Km. in north
east direction from ash dyke no. IIA & IIB. The village Ekachari j

located at distance of 300 meter in south-west direction from ash dyke.

no. I1IAB.
- i) The water was discharged and sprinkled on surface of ash dyke no. I1IC
: 72N to avoid fugitive emission through 07 Ms pipelines and wate
°, sprinklers. The khas grass plantation on ash dyke no. IIID has beer
done but it has to be maintained properly for its survival.

i j) Lush green agricultural field was found around the ash dykes,

k) There was high fugitive emission at ash dyke no. IIIAB due tg lifting,
excavation of ash with the help of Poclain and JCBs and movement o;
vehicles éarrying ash.

1) There was no any static/permanent water sprinkler in around ash dykes
arrangement for dust suppression/control of fugitive emission. The unit
uses mobile water tankers for sprinkling of water on peripheral roads.

In spite of the above arrangements, there was no proper control of
fugitive emission around the ash dyke no. I1IAB.

activities from ash dyk.evrio. IIIAB.
C. Conclusion:-

b) The villages Majdaha and Ekachari are located nearby ash dykes

approximately at the distance of 300 meter whereas villages
Pana 4 af 44
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L)

A

Maheshamunda ard Ogri are located at the distance of more than
1 Km. from ash dyke.

a) In spite of the uses of mobile tankers, there was air pollution due to

lifting, loading and transportation of ash from ash dyke no. IIIAB.

b) The unit has operational silos of 3700 m* capacity for collection of dry

fly ash in order to channelize to cement industries.

D. Recommendations:

pE

The unit shall ensure that excavation, loading, unloading and storage of
ash are done In environmentally sound manner with all precautions to
prevent air pollution such as regular water sprinkling and transportation
of ash in covered vehicles and shall submit the status In the prescribed
format as-per MoEF&CC, Govt. of India notification no, 5181(E), dated-
31.12.2021.

. The unit shall procure/outsource and use anti sSmog gun/truck mounted

mist cannon for control of fugitive emission/air pollution due to
excavation, loading of ash from ash dykes. -

- The unit shall regularly discharge/sprinkle water on the surface of ash

dyke on the other end of lifting/excavation point to avoid fugitive
emission/ air pollution.

- The unit shall provide water jacketing sprinkling facility all around the

ash dyke for control of fugitive dust emission.

. The unit shall construct 100% Water Bound Macadam (WBM) road

around all lagoons/ash dykes.

. The unit shall construct Pavement Quality Concrete (PQC) road from

Ekachari end to Narlya Nala Bridge and AWRS pump house to Majdaha
village for movement of heavy vehicles.

The unit shall‘@nsure lifting of ash from 4t raising and then 3% raising
in lagoon IIIAB and IIC to meet the demand: of ash to NHAI road
projects.

. The wunit shall install adequate no. of CCTV Camera at different

locations of ash dyke to monitor the activities involve in ash lifting and
transportation with cover vehicles.

. The unit shall ensure installation of adequate no. of lightlng mast in

around ash dyke area.

A
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e (S.N. Jha) (S.P. Roy)

10, The unit shall expand its dry ash collection system by installing
dedicated more silos for storage of dry fly ash for at least 16 hours of
ash based on Installed capacity.

11. The unit shall submit future plan on ash utilization in consistent with
MoEF&CC, Govt. of India notification.

12. The unit shall ensure regular inspection by dedicated supervisor on use

of water sprinkling system for dust suppression/control of fugitive

emission. x

13. The unit shall submit time bound action plan. for comptiance of the
aforesaid recommendations.

14. Direction may be issued under section 31A of the Air (Prevention and
Control of Pollution) Act, 1981 to ensure the compliances of the
aforesald recommendations. 'k

A, i

o =

6 L,\]\ Regional Officer, Bhagalpur, Regional Officer, Barauni,

/ Bihar. SPCB, Bihar SPCB.

C&‘U\ \&‘d)} \‘\i\{ N\NJ

(S.N.Jayaswal) (% Madhukaht)
Sclentlﬂc AdviiSOr ' Sub=Divisional Officer,
Bihar SPCB, Patna. Kahalgaon, Bhagalpur.

Mammn £ ~F 11
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9 Feb 2023 14:19:12
125 24714937N 87.95?1 4733E
Kahalgaon

Bhagalpur Division
*Bihar
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Fugitive Dust Emission at Ash Dyke IIAB
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View of KhSTPP from Ash Dyke
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High Mast Lights
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BIHAR STATIE POLLUTION CONTIROL BOARID
Purivesh Bhawan

Phone-0612-2261250/22622065, Fax-0612-2261050
E-mail: msbspeb-bih@gov.in, Website hilp: /1bspeb.bihar,goy.in

W “H”EI T Ref. No.:- Patna, daterl:-

AR

From

To

o

Ashok Kumar Ghosh
Chairman s

The Executive Director,
M/S NTPC Limited,
Kahalgaon,

Dist-Bhagalpur.

Direction _Under Section 31A of the Air (Prevention and Control_of

Pollution) Act, 1981.

~ WHEREAS, the State Govt. has declared the entire State of Bihar as A

Pollution-Control-Area” under the provisions of section 19 of the At

(Protection and Control of Pollution) Act, 1981.

. WHEREAS, you were required Lo obtain previous ‘Consent- to- bstablish’

(hereinafter referred to as CTE) and ‘Consent- to- Operate’ (heremafte:
referred to as CTO) from Bihar State Pollution Control Board (hereinatier
referred to as the ‘Board’) under Seétion 25/26 af the Water (Prevention and
Control of Pollution) Act, 1974 (hereinafter referred to as “Water Act’) and
under section 21 of the Air (Prevention and Control of Pollution) Act, 1981
(hercinafter referred to as 'Adr Act’) before establishing and operaung your

Thermal Power Plant,

wyr—y




3. WHEREAS, you were granted Consent-lo-Operate '(CTOS) vide tc;f. n: B S
| 3798, dkated-l2.()7.2019 and B-3799, dated-12.07.2019, bc?th lmduer the »ﬁazu
Act and Air Act respectively, for operating the Thermal P(’chr"}.’lant of f.3i0 ,
MW capacity for the period fiom 01.04.2019 to 31.03.2024 with r@?gﬁwﬁg‘
conditions mentioned therejn, 5 8

PR
‘-

4. WHEREAS, The Hon'ble NGT, Principal Bench, has registered an Origiral

Application (0.A. No. 769/2022) pursuant o

a letter petition dated-
03.05.2021

received from Shankar Dayal Mishra, resident of vil]

age
'}\Inheshamunda, Tahsil-Kah

algaon, Dist-Bhagalpur, State of Biha;  with
allegation that dye to discharge of facs of tones of f

Y ash per day from coal
based NTPC TPP, huge

air pollution ik being caused in the area.

¥

A& ]

- WHEREAS, the Hon'ble

NGT_mmdp
Committee in the

aforesaid original
District Magistrate, Bhag

al Bench, hag consticuted a Joip;
application Comprising State PCR asd
alpur to visit the site

and collect reje
and submit facrua] Ieport (o the Hon’blc Triby

vant information

nal.

6. WHJEREAS, Your unit wasg inspected oﬁ 09.02.2023 by the Joint Commirree
as constituted by the I-Ioﬂfblc":TribunaL A l

WHEREAS. during inspeét_'ion: niter.

25h dykes no. HIAB and 111D 1§ being lil"tcti/excavawd Wil
Poclain & JCBs and transpo';'l'cc] by trf:cks with ¢
construction by NHAL The
been st

alg, it was ubserved that ash from the

h the help of severa)

over for ey wtilization i rodid
’ l1l ) 'l . -

lifting and transportation of s from NID ho
arted few days back.

Theére was high fugitive CMISSION ar ash dyke no
MAB due 1o lifting/ excavation of ash with the help of Poclain ang JCBs and
Moy

mMent of vehieles carrying

dash & hepe
Water sprinkler in ar

Was no any SLLC/ permanent
I i - "
ound ash dykes drangement foy dust Suppi USSIOn/con ol




I, therefore, in exercise of the pow

¥ i

of fugitive emission. The unit uses mobild water tankers for sprinkling of viater

on peripheral roads. In spite of the
control of fugitive emission amuncl the ash dyke no. TIIAB.

above élrrangcmcms‘, there was no praper

i

ers conferred by Under Scction 31A of the Air

(Prevention and Control of Pollution) Act; 1981, direct you to:-

(@)

(b)

(e)

49]

En%ure that excavation, loading, unloading and storagc of ash are_done in
en\'xronmenmllv sound manner with all precautions to prevent air polluton

semcies

such as regular water sprmkhno md lmnspormnon of ash in_covered ¥

and shall submit the status in the pxescnb'éd format as per 1} ‘vIoEF &CC, Govr

of India notification no. 5181(E) datcd 3] 12 2021,

Use anti smog gun/truck mounted mist cannon for control of fugitive,

emission/air pollution due to cxcavauon loading of ash from ash dykes:

v

Regularly discharge/sprinkle water on the surface of ash dyke on the ether

end of lifting/excavation pomt to avond fugxtwc emission/ air pollution;

Wl
&

Provide water jacketing sprinkling Failjty all around the ash dyke for e

of fugitive dust emission;
O R
100% (WBM) road around all

lagoons/ash dykes;

Construct Water Bound Macadam

4 (L SR
Construct Pavement Quality Concrete (PQC) road from Ekachari end to
Nariya Nala Bridge and AWRS pump house o Majdaha village for

movement of heavy vehicles;

v




{g) Ensurc

(h) Install adequate no. of CCTV C

(1)

0)

v

(m) Submit time bound action plan for compljance of the

lifting of ash from 4th raising

ash t | road projects,
and 11T to meet the demand ol ash to NI1AI road pro]

yeations of ash dyke to
~amera at different locations of ash dy

i ifting and tre ation with coverud
monitor the activities involving ash lifting and transporti

vehicles;

i ast lighting in around ash
Ensure installation of adequate number of high mast lighting in < .

dyke area;

Expand dry ash collection ‘system by installing more dedicated silos for

storage of dry fly ash for at least {6 liours of ash, based on installed capacicy:

Submit future plan on ash utilization in consistent with MoEF&CC. Govr. of

: : : i
India notification: ‘

Ensure regular inspection by dedicated supervisor on use of warter sprinkling

system for dust suppression/control of fugitive emission: and

aforesaid directions.

)

Sdr-
(Ashok Kumar Ghosh)
Chairman
Memo No

. Patna, dated:

Copy To: The District istr formar

y To; strict Magistrate, Bhags informatis
e 48 % . 1“511P‘UF, for information and necessary

. . Sds-
(Ashok Kumar Ghosh)
Chairman. ;

g

and then 3th raising in lagoon [IIAB

T
&
iR




e
Memo No. ‘ ‘ Patna, dated:
Copy to: Sub-Divisional Magistrate, Kahalgaon, Bhagalpur, for
. information and nccessary action.
Sd/- i
(Ashok Kumar Ghoshy 1)
Chairman A ¢
Memo No. Patna, dated: |
]
v b
Copy to: The Regional Executive Director, NTPC Ltd., Lok Nayak, Jai |
Prakash Bhawan; Dak Bunglow Chowraha, Patna, for information "
and necessary action.

Sd/-
53 (Ashok Kumar Ghosh)
N I Chairman
Memo No. Rag . Patna, dated: 5 9 .2 2.2
Copy to: .

i.  R.O. Bhagalpur, BSPCB, for information and necessary action. L
ii. Legal Cell, BSPCB, for records. | , /’%J__
A e W
(Ashok Kumm’(}hosh)l >[5

¢ Chairman

X




HHTENUTAY
(R fasr wman)

fawa:—

TET—
HERIY,

wie 19-01,/2022 Q7] /o wmeR faie 23 -3-23

ISEUEEDE
HITETYR |

FTIgTTd Ao,
gH0E04i0%0 2o,
FEATE |

EEIRERI) HquT 49T GG @ EIRT Section 31A of the Air (Prevention and control of
Pollution) Act, 1981 @ T&d 123 T oY & 9 @ Heer 7|

Jeger, fAER Isy yeu e uie &7 wid 309 faAld f&Hid 23.02.2023 1.
Sfaa fivas gRifre 93 St @Y ander FaRa 2, S @ AEIH | Section

31A of the Air (Prevention and control of Pollution) Act, 1981 P g ﬁ’a T e ® 4Tt ® G
4 faefe far war 2

3T g YRS 99 & W Herd wxd gy R ® 5 R M fagw @

Jued RARYd BRa §Y AU WRaed fIER Uew wouul fEmer uig & wRy W
NS BT W SueTe BT GiHAREd fdar S|

ST AR [\ 9
1(“5\1/7 ™" 2P ‘ﬁ'Y
J9 qHTET, ST m\%& AT, ]

fSrar faery =mar| AT | YITAYR |

et

_ 1l . »
IMiF— 19-01 /2022 »~ /o wmaR féied 23-03-23

wffe— WWWWWWW e |
o)
Y " 0>
ﬁxﬁq% , ﬁm\ﬂ@aﬂ‘f‘,\ , , \
%WWWI HITAYR | TR |

E-mail- development-bgp-bih@nic.in
dist.dev.bgp@gmail.com




27

Inspection report of M/s NTPC, Kahalgaon, District- Bhagalpur, regarding
verification of compliance status of unit in reference to the direction issued
vide the Board’s Memo No. 309 dated 23.02.2023

In compliance with the order of the Hon’ble NGT dated 04.01.2023 in O.A. No. 769/2022 in the
matter of Shankar Dayal Mishra V/s State of Bihar, joint committee comprising of Sri Madhukant,
SDO, Kahalgaon, Sri S.N. Jayaswal, Scientific Advisor, BSPCB, Patna, Sri S.N. Jha, Regional
Officer, Bhagalpur, and Sri S.P. Roy Regional Officer, Barauni, BSPCB was constituted for
verification of facts.

Joint Committee inspected M/s Kahalgaon Super Thermal Power Plant, NTPC Limited, Kahalgaon,
District- Bhagalpur on 09.02.2023. In reference to the inspection report, Direction under section 31A
of the Air (Prevention and Control of Pollution) Act, 1981 vide Board’s Memo No. 309 dated
23.02.2023 was issued to the unit.

KhSTPP, NTPC Limited submitted point wise time bound action plan with target date for compliance
of the conditions mentjoned in direction vide Ref. No. Khs 092-ED(Kh)/BSPCB date 04.03.2023,

BSPCB issued letter to the unit vide Ref. No. 763 dated 05.04.2023 for acceptance of action plan and
target date and unit was directed to complete proposed action plan within target date.

Unit was inspected on 22.07.2023 by S.N. Jha, Regional Officer, Bhagalpur, BSPCB and Amish
Kumar, A.S.0., BSPCB, Bhagalpur, for verification of pointwise compliance status of direction issued
by the Board and action plan submitted by KhSTPP. Following official of NTPC, Kahalgaon were
present during inspection-

i.  Sri N.P. Sahar, HoP,

ii.  Sri Shyamal Mondal, AGM, ash utilization,

iii.  Md. Khaliful Zama, AGM, ash handling,

iv.  Sri Jagannath Day, DGM, Ash handling,

v.  Sri Manish Pandey, Sr. Manager, EMG,

vi. Sri Manish Kumar, Sr. Manager, ash utilization,

vii.  Sri Chandrasekhar, Somu, Sr. Manager, O&M civil, and,
viii.  Sri Ram Krishna Dubey, Assistant Officer, EMG

Unit was operational during inspection with production of 2130 megawatt. One unit of 210 MW
capacity was not in operation. Ash slurry was being discharged in Lagoon 1A and 11B. Ash was being
lifted/excavated from lagoon IIIAB, [IIC&IIID. Toe-drain pump was under construction for re-use of
water discharge from toe-drain of ash dyke. Good vegetation along ash dyke area was observed.

Pointwise compliance status of above direction and action ~plan submitted by unit are as following-

SL Direction Action plan submitted Compliance status

No. by unit |

a Ensure that excavation, | 1) Additional 01 No of | Water is being sprinkled in ash |
loading, unloading and | 12000 Ltr capacity | dyke movement area.
storage of ash are done in | water tanker shall be | Additional truck mounted
environmentally sound | deployed. water tanker of 20,000 litre

manner with all precautions | 2) The annual status in | capacity has been deployed for
to prevent air pollution such | prescribed format as per | water sprinkling around ash
as regular water sprinkling | MOEF&CC, Govt of | lifting/excavation

and transportation of ash in | India notification no | area.Vehicles engaged in ash
covered vehicles and shall | 5481 (E) dated | transportation were covered.
submit- the status in [ 31.12.2021 shall be | Annual ash compliance report
prescribed format as per | submitted at the end of | has been submitted for FY
MOEF&CC, Govt. Of India | FY-2022-2023 2022-23.

notification no 5181 (E) _
dated 31.12.2021; |
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A

Use anti-smog gun/truck
mounted mist cannon for

Deployment of fog
canon machine will be

At present  static  water
sprinklers and flexible hose

technical

discharge/sprinkle water on
the surface of ash dyke on
the other end of lifting
Jexcavation point to avoid

control of fugitive | processed though | pipes are being used for dust
emission/air pollution due tendering for control of suppression near ash
to excavation, loading of ash | fugitive emission/air | lifting/excavation area
from ash dykes; pollution. It was informed that vendor has
been contacted for site visitand
submission of
suitability.
Regularly 1) In addition to 17 nos. One no. of 12000 litre and one

of tractor mounted
tankers, 02 nos. of 12000
Ltr water tankers will be
added for sprinkling of

no. of 20000 litre water tankers
deployed additionally through
transporting agencies for water
sprinkling around

fugitive dust emission.

ensured by NTPC on or
before 31.12.2023 in
phased manner.

fugitive emission/  air | water throughout the | lifting/excavation area.
pollution year  for effective
suppression of ash from
ash dyke roads.
2) Additionally, 2 more Flexible hose pipes have been
no of flexible hose pipe | deployed at lagoon H1ID for
will be installed in | dust suppression near
Lagoon 111 D. lifting/excavation area.
3) Additionally, 200 no Water sprinklers have been
of static sprinkler will be installed in lagoon 1D
installed.
4) Water ponding will be | Water ponding is being done in
ensured by NTPC as per | lagoon 111AB, 11IC and 111D
requirement,
S) Vegetation in all | Cover of vegetation —was
lagoons will be | observed at lagoon 111D.
maintained/ensured  t0
suppress ash emission |
Provide water jacketing Water jacketing in all the Approx. 1500 meter water
sprinkling  facility all | four lagoons will be jacketing pipelines has been

installed along lagoon I1AB
towards Ekchari village.
Purchase requisition (PR) has
been raised for water jacketing
around the ash dyke area
(approx. 16 Km. length)

Construct 100 % Water
Bound Macadam (WBM)
road around all lagoons/ash
dykes

Construct 100 % Water
Bound Macadam
(WBM) road around all
lagoons/ash dykes

Construction of WBM road
along lagoon Il (approx. 2.7
Km.) completed.

Construction of GSB Road at
|* raising of lagoon IlIAB &
111C in progress.

PO issued for construction of
WBM road at Ekchari side.

Construction Pavement
Quality Concrete (PQC)
road from Ekchari end to
Nariyan Nallah Bridge and
AWRS pump house to

Mazda Village for
movement of heavy
vehicles.

Award of contract and
start of construction —
PQC road by
30.06.2023.

Purchased order issued for

PQC Road.

A
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g Ensure lifting of ash from | NTPC kahalgaon in | It was informed that proposal
4th raising and then 3rd plannmg for lifting from | for dismantling of lagoon
raising in lagoon Il AB & 3rd raising in lagoon 111 | I1IAB & 111 C 4™ raising
111 C to meet the de3mand of | AB & 111 C after suitable | initiated. as proposal has been
ash to NHALI road projects. | modification in ash dyke | sent to department.

bund to meet the demand
of NHAI road projects.

h Install adequate no. of NTPC kahalgaon will | Purchase requisition (PR) has
CCTV camera at different | install 12 nos. of CCTV | been raised for procurement
locations of ash dyke to | across different locations | and installation of 12 Nos.
monitor  the  activities | of Ash dyke to monitor | CCTV
involving ash lifting and | the activities involving
transportation with covered ash lifting and
vehicles transportation with

covered vehicles

i Ensure  installation  of | Additional 08 nos. high | Purchase requisition (PR) has
adequate number of high | mast  light will  be | been raised for additional 8 nos.
mast lighting in and around installed in ash dyke | of high mast lights with 6 Nos.
ash dyke area area. of existing high mast lights.

J Expand dry ash collection Total capacity after | Installation and commissioning
system by installing more installation of all silo’s | of two silos (1500 MT each)
dedicated silos for storage | will be 6200MT, which | completed. Total dry fly ash
of dry fly ash for at least 16 will cater the storage | silo capacity is 52000 MT. is.
hours of ash based on | requirement of 16 Hours | Erection work started tfor
installed capacity. of dry fly ash. (Note: construction of proposed one

Considering Sp. Coal of | new silo of capacity 1000 MT.
0.75 kg/kWh, Avg. PLF-

75% (LAST FOUR

YEARS) AND Avg. ash

content 35%, Total DFA

produced in 16 hours

shall be approx. 5900

MT.

k Submit future plan on ash Future plan of ash utilization
utilization with MOEF&CC for S years submitted.

Govt. of India notification. ]
| Ensure regular inspection Additionally, 03 Nos. of | Work order awarded.

by dedicated supervnsor on | dedicated supervisor

use of water sprinkling | have been deployed for

system for dust | monitoring /control of

suppression/control of | fugitive dust emission.

fugitive emission,

m | Submit time bound action Action plan submitted to the
plan for compliance of the Board vide Ref. No. Khs 092-
aforesaid directions. ED(Kh)/BSPCB date

L | 04.03.2023

On the basis of above facts, necessary action may be taken,

(Amish Kumar)

A.S.0., BSPCB, Bhagalpur

%\\ «"“’\/(W"/(}
e| 0™
(S.N. Jha)

Regional Officer, BSPCB, Bhagalpur
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Kahalgaon

har

Covered vehicles engaged in loading & transportation

‘jﬁ%‘ond ash

Water pondmg through water pipeline in Iagoon IlIAB

Water tankers for sprinkling around ash dyke
movement area.
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Exig

ting silos
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Erection of 1000 MT capacity dry ash silo in progress
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